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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH _ CHENNAI

IN

ORTGTNAL APPLICATION NUMBER 93/2024 (SZ)
Old OA No: 770i2023 (PB)

Sajimon Joseph : Applicant.

VS

State of Kerala & Ors : Respondents.

INTERIM STATUS REPORT SUBMITTED BY THE JOINT

COMMITTEE CONSTITUTED BY HON'BLE NGT VIDE ORDER

DATED 31.01.2024 IN ORIGINAL APPLICATION NUMRER 770 OF

2023 (PB).RENAMED AS OA: 93 OF 2024 (SZ)

Background in brief:

Original Application No: 77012023 has been registered based on a

letter-petition received by the Hon'ble NGT Principal Bench by e mail from

Shri. Sajimon Joseph. The grievances of the applicant were regarding

unlawful, illegal quarry mining operations and related activities carried out

by Mr. Thankachan Sebastian alias Mathalikkunnel Thankachan aI Koombara,

Punnakkadave village, Koombara bazaar P.O, Koodaranhi (via), Thamarassery

Taluk, Kozhikode District, Kerala State, Pin 673604.

The quarry owner Shri. Thankanchan is having a.valid Environmental

Clearance from SEIAA, by numb er 2\2ISEIAA lKLl252l20l4 dated 04llIl20lg,

\d>"rt 'i'" Ii'riilil)
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for the quarry project in sy no 2442(pt) at Koodaranhi village, Koodaranhi grama

panchayath, Thamarassery Taluk, Kozhikode District, Kerala for an area of 4.6963

hectares valid for a period of 5 years, up to 0ryw2024. A copy of the

Environmental Clearance is produced here with and marked as Annexure I. As

of now, there are two valid consents owned by Thankachan issued from KSpCB

District office, Kozhikode, the details are as given below.

l) The Integrated Consent to Operate Renewal Order issued is M/S

Mathalikunnel Quarry No.lo dated 0410112020, by number

PCB/KKD/DO/ICO-R3/1 507/RI6KOTA227 391 I 1227 4532 I 20lg valid
up to 04/12/2024. (ie, till the expiry of validity of EC), for quarrying

in 8.35 acres (3.3791 hectares) of land in survey number 2442(pt),

Koodaranhi village, Thamarassery Taluk, Koodaranhi panchayath.

2) The Integrated Consent to Operate - Renewal Order issued to n/VS

Mathalikunnel Quarry No.2o dated 16107l20zl, by number

PCB/KKD/DO/ICO-R3/1 r302tRr7 K0z5674gtur3g72542t202r
valid up- to 3010912024, for quarrying in the same survey number

2aa2(pt) of the same village, same panchayath, of Kozhikode District,

from an area of 0.8710 hectares of land. Copies of the consents are

enclosed here with and marked as Anhexure II and Annexure III
respectively.

Both Quarry I and Quarry 2 are under the same Environmental

Clearairce vide Annexure I. Out of the 4.6963 hectares having EC, 0.g710

hectares of quarry land is on permit (Quarry2) and the rest is on lease

(Quarry 1).

Hon'ble NGT vide order dated 3110112024, considered appropriate to

constitute a Joint Committee to verifu the factual position and take remedial

action, and accordingly constituted a Joint Committee, comprising of
i

representafives of the Central Pollution Control Board (CPCB), Kerala StateI

VlJ,. sAUMAI''"Irlt)
)- - .-: .:.:o' - ::.'r)f
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Pollution Control Board (KSPCB), The Collector, Kozhikode and directed to

meet within two weeks, undertake visits to the site, look in to the grievances

of the applicant, associate the applicant and representative of the concerned

project proponent, verifu the factual position and take appropriate remedial

action by following due course of law. KSPCB was made the Nodal agency

for co-ordination and compliance.

Status of actions so far is respectfully submitted herewith.

l. In pursuant to the Hon'ble NGT Order vide above, the Kerala State

Pollution Control Board Chairman had issued Orders vide proceedings

No: KSPCBI 611 12024-SEE -1 dated 23 103 12024, appointing Environmental

Engineer, Kerala State Pollution Control Board District Office Kozhikode

as Nodal Officer for Co-ordination and compliance. Copy of the

proceedings by the Board Chairman is produced herewithand marked as

Annexure IV.

2. The matter was intimated to the District Collector Kozhikode through

an official letter from the Member Secretary of the Boat'd, and also

requesting to urgently nominate a representative to the Joint

Committee and to co-ordinate with Environmental Engineer Kerala

State Pollution Control Board Disffict Office Kozhikode for

compliance. A copy of the above letter by number KSPCB l6lll2024-SEE-1

dated 2210312024 is produced here with and marked as Annexure V.

3. Central Pollution Control Board (CPCB) has nominated Dr.Deepesh.V

Scientist - C, CPCB Regional Directorate - Bengaluru as member inthe

Joint Committee. A copy of the letter of nomination by number CM-

1301110212024-TECH-RO-BENGALURU dated l6'h February 2024 is

produced here with marked as Annexure VI.
,4. Accordingly, the District Environmental Engineer Kozhikode who is

appointed as the nodal officer had contacted the other Joint Committee

members in person. The Central Pollution Control Board (CPCB)

mdmber was contacted over phone, and the District Collector

\. | .. t_^. ." -i,..;;l9l'- nI, i,,.,.-..-r,liil ii*gir:e er
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Kozhikode was met at his chamber and the matter was discussed in

detail. The District collector nominated the Assistant collector (u/t),

Shri.Prateek Jain (IAS), as his representativg in the Joint Committee'

Site inspection was fixed, on 2510312024 to be conducted by the Joint

Committee, after intimating the petitioner Shri'sajimon Joseph as well

as the quarry owner Shri.Thankachan Sebastian'

Site InsPection

5. The quarry site was inspected on 2510312024, at 1l '30 am' The name

and designation of the offtcers participated in the site inspection are

given below.

i. Shri. Prateek Jain(IAS)

Assistant Collector (uit) (Representing District Collector)

Kozhikode.

ii. Dr. DeePesh.V

Scientist - C, Regional Directorate,

Central Pollution Control Board

Bengaluru

iii. Smt. Sauma Hameed

Environmental Engineer,

Kerala State Pollution Control Board'

District office Kozhikode (Member & Nodal officer)

iv. Shri.Bijesh.K

Assistant Engineer,

Kerala State Pollution Control Board,

District Office Kozhikode'

on intimation over phone, the quarry owner shri. Thankachan

Sebastian was present at the site during inspection' The petitioner Shri'

Sajimon Joseph, though contacted over phone, he informed that he is

residing at Mysore, his work place. Shri. Sajimon Joseph had arranged five

local residents of the area for representing the petitioner, by names Arpar

SAUrrlA IIA'\lE-E-D\ 
"9/ 

i i
Enviroiimbntal Engineer s ;'

(Member from CPCB)
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Meleparmbil. Harris Palliyalil, Noufal Kalliyil, Faisal K.P and Hamsa Kadakkadan.

The above local representives presented the issues before the Committee, at the

quarry office, at the site. The quarry owner Shri. Thankachan Sebastian presented

his reply to the allegations leveled against his quarry. He stated that the

complaints are fictitious in nature made by the complainants to harass him. After

hearing the representatives of complainant, and the quarry proponent it could be

ascertained that there are some previous issues between them. It is leamt that the

complaint was made by Mr. Sajimon Joseph who is living in Mysore, Karnataka. A

copy of the original complaint submitted by Shri. Sajimon Joseph to Hon'ble NGT

was collected from the representatives for the petitioner at the time of inspection to

look into the detail of grievances of the applicant, and to veriff the factual

position.

The photographs taken during site inspection are produced here with and

marked as Annexure VII.

6. The major observations of the Joint Committee, with respect to each

alleged complaint in the petition are summarized along with remarks, and

are respectfully submitted herewith.

Alleged Complaint Observations Remarks

1) Illegal quarry mining rn

ecologically sensitive zone :-

Koombara Punnakadave

village is part of Western

Ghats and many quarries are

operating in this reserved

forest area illegally by

exercisine undue influence on

panchayath, Revenue,

administrative officials and

politicians which are owned

by Mr. Mathalikunnel
SA

The existing quarry

owned by Mr.

Mathalikunnel Thanka-

nchan at Koombara

Punnakadave area is

operating with EC

No.212/SEIAA lKLl25l I

2014, dated 04-11-2019

(Annexure I) validity of

the EC granted by

SEIAA is up to

,0,1;1,"?Q?tnetj'*u 
racia'

The legality of

quarry operation in

ecologically

sensitive area

needs to be

verified by

members from

SEIAA and

Directorate of

mining , and
\

Geology.
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Thankanchan at Koombara

Punnakadave area, in

Koodaranhi Panchayath and

village, Thamarassery Taluk,

Calicut District" Kerala

673604.

there are violations with

respect to EC conditions.

EC is granted after

considering the fact that

the project location is

within an ecological

sensitive zone or not.

2) Public Nuisance and

Safety:- Consequent to the

quarry operations and its

transportation, the narrow road

has broken and not able to

walk due to heavy vehicle,

sludge on the road since

quarry operator is being

pouring water on the road,

Air, Sound and Water

Pollution etc. the vehicles are

seen transporting boulders,

mud, quarry waste etc. beyond

the allowable limit and

capacity of vehicles without

covering it for public safety

specified by the MVD and it

makes tenible sound, serious

health hazardous & safety

concern to public and

,damaged the entire road etc.

The quarry was

operating at the time of

inspection. It was

observed that no

effective counter

measures are adopted by

the quarry owner to

reduce pollution from

dust, and water. No

effective water

sprinkling provided. The

access roads leading to

quarry were not tarred or

concreted, appeared to

be muddy, broken, and

in a dilapidated

condition. The

sedimentation /siltation

tanks provided are not

utilised and the mine pit

water is discharged

directly in to priv4te

lands. The manager of

the quarry agreed that

they 
- are transporting

Kerala State

Pollution Control

Board and Central

Pollution Control

Board may jointly

conduct

monitoring

verification

site

and

of

consent conditions.

\l\dr,-
AU]\TA II{I\IEED
vironmental Engineer



boulders beyond

permissible limits in the

vehicles. The veJricles

are not properly covered

during transportation.

Air. Noise and water

pollution, to be assessed

by the Committee.

3) Threat on health & safety

of life, property and disasters

by negligence: - The copious

quarry waste and gallons of

polluted water have been

stored on the hilly area of the

sites and it is a big threat to

our life, drinking water and

our agricultural property.

Water pollution due to

mine pit water to be

assessed and probed.

Sample was collected

from the quarry mine pit

for analysis and

transferred to the

Regional Laboratory of

KSPCB Kozhikode.

Kerala State

Pollution Control

Board and Central

Pollution Control

Board may jointly

conduct site

monitoring and

verification of

consent condition..

4) Mischief/Unlawtul

activities of Qua.ry Operator

Thankanchan Mathalikunnel

and negligence or failure on

part of administrative

Authorities in taking proper

legal actions: - The quarry

operator blocked the path of

river by dumping quarry waste

and flow of water has been

completely blocked which is a

source of water for the

citizens. Also, made an

attempt to divert the

panchayath road to maintain

Observed that the path

way of a natural seasonal

stream entering the

quarry site from the

nearby hill, was

obstructed by dumping

large amount of quarry

waste blocking the

pathway of the seasonal

stream. This will affect

the nearby water bodies

as they will be deprived

of their original source,

which may.lead to water

scarcity on a long run.

Directorate

Mining &

to address

of

Geology

the issue

\9n'
'l'-:',l1II.rriEI

I

)

i
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the distance between quarry

and road but no case has been

registered despite of the same

was reported to the

Koodaranhi panchayath

President at the night on the

same day.

Recommendations:

7. Based on the preliminary field

recomrnendations are respectfully

before the Hon'ble Tribunal.

inspection findings, the following

submitted by the Joint Committee

i. The nature of the compliant is largely on the illegal quarry mining,

encroachment of forest land/mining in ecologically sensitive area and

transportation of quarry products without the mandatory pass from

Kompass portal of Dept. of Mining and Geology. To look into

the above aspects, the committee has to co-opt members from the

Dept. of Mining and Geology, Forest Department and member from

the local panchayath to look into alleged illegal mining.

ii. On preliminary site inspection, it is observed that many of the EC

conditions are not complied by the quarry proponent and this has to

be assessed by a member from SEIAA. The committee needs to co-

opt a rnember to ascertain.the EC compliance verification.

iii. The issue of Air, Noise and Water pollution from the quarry

needs tobe monitored by KSPCB and CPCB.

iv. The committee may co-opt expert members from other stake holder

departments/agencies and may plan for a comprehensive joint field

monitoring to ascertain the ground realities. . Nodal agency ..nav
other-'initiate actives to obtain nominations

departments/agencies to the Joint Committee.

SAUMA IIA}IEED
Envi:L i, ln r l:taL Er;Sincer

Also the distance

between the panchayath

road and quaqy area

seems to be inadequate.

froyf
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It is humbly prayed before the Hon'ble Tribunal that reasonable time extension
be granted (at least 3 months), to complete the whole.exercise.

Dated this 5rt day of April 2024.

Joint Committee Members.

l. Shri. Prateek Jain ( IAS)

Assistant Collector (u/t)

Kozhikode (Represd Collector)

2. Dr. Deepesh.V

Scientist - C,

CPCB Regional Directorate,
Bengaluru

3. Smt. Sauma Hameed

Environmental Engineer&

KSPCB DO Kozhikode

PRAIEEf,JAIII. TA3
PEilrh s.tc

As*ailCdrcb0.If)
Coflocbrac, Kod*di

(R.epresenting CPCB)

Vt|',
Nodal Officer SAUMA HAMEED

(Representing hHeBTental Engineer



Arrr-,,r. -T

ffi
db
rsFr*! rilFl

Sub:

datcd, rhiruvonuryltlg!ry-!!!ry9!?-

Read :- 1' Proceedings No' ? l2/SEIAA/KU25l.nl4 dt'05'12'2014

2. n.at"tt t'-"* Sn'Thankachan M'S dt'13'08'2019

-' i'{i;';;;;;;;i' meeting "ls!l$l:lq "" r4'0r '20r e

4. Judgement dated zg'ot'iitlg in wP(C ) No' 30828/17 & 864412018

s. Mi'i;;;;;;/ SEAE n€et!$ ltld. on.21't Februarv' 201e

r,. Min"t;; 
" 
i,i," ti*"oua'ttusot9-q4.1 .h"J9 "n 

z't'02'20 | e

7. Minutes of the g+Ye,r&;iqdunef{ on l2-13th March' 2019

8. Minutes of the q.f tdiifi;ilE$:W:n t t'22"d Ma1" 20r e

n. *t""*;;il; qi9-oti'S$|.E4.f held on 3'0s'201e

1 0. Mffi1,j;ith' ekd g11|&;' oi serel.t'.'ld on 20ft August'20 Ie

11. Minures of the 1g3'' 3;ifif..dne held on 1?-18'h September' 2019

12. Minutes of the 98,h risiis;rse{15lct on 18-19n october 2019

13. G; (Rt') No'29/201g/Envt dt'12'04'2019

ORDER

EnvironmentClearancehadbeenaecordedfortheQuarryProjectin.Sy.Nos.

2447\pt}. at Koodaranhi Village, Koodaranhi Grama Pachiryath, Kozhikode 
- 
Taluk.

Koz]rikotle District Kerala by Sri'Thankachan M'S for an area of 4'OgOe nolllt' for a period

of 5 years as per the order read as l't paper above'' The validity of EC will be expired on

04.12.2019, The proponent requested to exlcnd the validity orgc vide request read as 2nd

paper above.

Proceedings of the state Environment Impact Assessment Authority

Kerala
(Present. Sabitha S)

SEIAA-QuanyProjectinSy.Nos.2442(pt)atKoodaranjiVillage,KoodaranhiGrama
pachayath, Kozhikode Taluk. Kozjrikode District Kerala by sri'Thankachan M'S -

Fxtension of period of Validity of E'C - Granted - Ners issued'

STA-TE ENVTRONMENT TI -

-a?Fjuryl2|lt}0r4
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2. DFo Kozhikode has forwarded a letter at.o3.oe.zo17 to the chairman sEtAA

alleging that Sri.Thankachan M.S, the quarry owner is conducting quarrying operations

within 100 metre distance from the forest boundary violating the existing rules and

guidelines issued by the SE|AA.

3. Challenging the action taken by the DFO Kozhikkode Shri.Thankachan has filed

WP{C) 3as28/2017 before the Hon'ble High Court of kerala, in which SETAA was not arrayed

as a party respondent. Against the issuance of EC to Shri,Thankachan, one Shri. Abdul Salam

has fifed WP(C) 864412A]3 before the Hon'ble High Court of Kerala. With the direction of

the Hon'ble High Court of Kerala, SEIAA was impleaded as respondent in the case and

Authority has filed Counter Affidavit in the case.

4. The 87th meeting of SEIAA held.on 14.01.2019 forward the proposal to 5EAC for

report' ln the same meeting it was also decided to impose a minimum distance of 50 m

should be left from the forest boundary to the quarry. 
r

5, The proposal was placed in the 93'd 5EAC meeting held on 21't February,2ol9 but

the item was defferd for next meeting, Hence the matter was placed before 94th SEAC

meeting held on 1.2-13th March 2019 gnd:ft Wer,.decided to conduct a field verification.

to the forest boundary were 66rn, aHd GPS readings taken at different

points. Meantime the Division Bench of,.fr.- i Higfi Court of Xerala heard both the

above cases jointfy and on 29.01.2019, disposed the writ petitions by directing the SEIAA to

finalise. the proceedings pending befoi'e the'Authority within a period of 6 weeks from the

date of receipt of copy of the judgement with notice to the petitioners in both writ
petitions,. after hearing

5. ficcordingly the matter was placecl in the 89th SEIAR meeting,he{d on 27.02.2019 and

the Authority decided to seek report from SEAC on priority basis in.view of the time limit
prescribed by the Honourable High Court and afso decideJ to move for extension of time.

Directions have also been given to the Standing Counsel to seek an extension of time for

compliance of court direction.
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i. The Sub Committee report was placed in the SZtn SqRC meeting held on 2l'" &

22nd May 201g and sEAC accepted the observation of subcommittee in which it was stated

that no violation has taken Place'

g. The proposal was again placed in the 93'd meeting of sElM held on 30'05'2019'

sEtAA noted the recomrne*dations of sEAc and decided to ca' for sri.Thankachan (in

'wP(C) No.30828/1?) and Sri'Abdul Salam (in wP(C) No.8644/2018) for hearing. Meantime

the proponent applied for extention of Environment Clearence'

9. Thc proposal was placed in the 96th SEIAA meeting held on 20th August 2019'

As per the direction contained in wp(c) 3020g of 20t7, an opportunity of being heard was

given to sri.Thankachan M.s and sri.Abdur saram, the petitioner in wp (c) 8644lzot8' Both

ofthemappearedbeforetheAuthorityandSri.Rbdu|Sa|amstatedthathedoesn,thaveany

obiection in the operation of the quarry if it functions beyond the prescribed distance from

the forest boundary and to that effect he has given a written statement. sri.Thankachan

stated that in the present proposal the quarry operations ,l-. propoted beyond 50 mts from

theforestboundaryandhehasgiven..4-''$'ffi.qjFl'..".menttotheeffectthathewi||not

violate the boundary norms fixed. nrjg*'g:dqeport was ptaced:t.*t nt.:Ul,:

which it was stated that there has

of Shri Thankachan. Considering the

SEAC decided to reeommend for extension of EC'

Duringthepersona|hearingitisa|sobroughttothenoticeoftheAuthority

that, there is another,guarry frinctioning within 5d0 m from the quarry of sri'Thankachan'

Thankachan,s quarry is arso functioningrn 2-3 bits. Hence it leads to a'cluster situation for

whicrr a different procedure has to be fotowed as per s.o 2269 (E) of MoEF dt'01'07'2016'

There had been compraints and court cases about functioning of this quarry' More over

after the issue of previous Environmentar .earance in zo!4, rots 'cfFteveropments might

have taken Place'

back to
considering all these aspects the Authority decided to refer ihe proposal

SEAC to appraise the proposal afresh before extension'of'EC'
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I 0. The proposal was then placed in the 103'd SEAC mee{ingheld on l7-18'h Septamber.

2019 and SEAC reported that the functioning of adjacent quarry of Matha lndustries started

functioning based on an EC issued on 23.09.2A17 by DEIAA Kozhikode. This was about

three years after Shri.Thankachan obtained the EC and SEAC is of the opinion that it would

be denial of natural justice if it is considered as cluster situation and decision is prolonged

for reasons beyond the control or fault of Shri.Thankachan.

ll. ln the 98e meeting of SEIAA held on l8-19th October,20l9, Authority is of the

opinion that there is a cluster situation and hence m Environmental Managernent Plan has to

be prepared by the proponent and implernented by all the quarry owners in the cluster for the

Environmental stability of the quarry cluster and surrounding area. Considering all the above

facts Authority decided to give an extension of EC for 5 years for the quantity mentioned in

the approved Mining Plan subject to the following specific conditions in addition to the

general conditions.

l) An Environme.ntal Management Plan shall be preparecl $t the proponent through

a Recogrrized qualified person /NABET accredited Agency and got it approved by

the SEAC within 6 months. The proponent as u'ell as all the other quarry owners

y'ithin the cluster shall inplemenl the proposed activities in the'EMP the

ent ir(inmental stability of the clusti,er and surrounding area.

2) Activities relating to Cqfpor,gtl,#1q

proiect cost) shall * ;r'aVfl;w*q]

I Responsibilities (2%o of total

to protection and promotion oJ'

proponent should stictly .follow the Kerala Minor Mineral C.oncession Rules

2015 and antendments therebj-

4) ln the wake o.f occulrence af lerge scale landslides in the state, as per the

iiJbrmutiotr providcd b1, the Depurtnrcnt oJ'iltining & Oologr, it is directed ta
'r 

rc onlv NONEL (Non Etectrical) technologt Tor Utasin| rc reduce the.vibration

o.f the ground, vphich is one of the causative factors that triqgers landslides,

.fbrmotion o.f craclu in the surrounding huitdings antd distuibance to human and

n'ildlife.



lZ. ln the above circumstances extension of the validity of fnvironmental Clearance for

aperiodof5yearsforthequantitymentionedintheapprovedMiningPlanfrom05.l2.20l9

is hereby accorded for the Quagy Project in Sy'No' 244?;(ltt) at Koodaranhi Village'

Koodaranhi Crama Pachayath, Kozhikode Taluk, Kozhikode District Kerala' by

Sri.Thankachan M.s subject to the strict compliance of the conditions in the EC already

issuecl and ipecifrc conditions specified at paral l above in addition to the general conditions'

13. The extention of the Environment clearance issued will also be subject to full and

effecti'e implementation of all the undertakings given in the application formo mitigation

measures as asst'ed in the Envinrnment Management Plan and the mining features including

progressive mine closure plan as submitted with the application and relied on for grant of this

clearance. The above undettakings and the conditions and the undertakings in Chapter 4

(Mining), chapter 5 (Blasting), chapter 6 (Mines Drainage), chapter 7 (Stacking of Mineral

rejects and Disposal of waste) chapter 11 (Environment Management Plan) of the Mining

plan as submitted wiil be deemed to be part of this proceedings as conditions as undertaken

by the proponent, as if incorporated herein' 
L

14. Validity of thc extention of the Environmental clearance will be five years from

5.12.2019. subject to inspectionby sEIAA on annual basis and compliance of the conditions'

It.

ll1.

Necessary assistance for entry and inspection should be provided by the project

proponent and those who are engaged or entrusted by him to the staff for inspection or

monitoring

Instances of violation if any shall be reportecl to the District ColleS|br, Kozhikodq'

The Fl,alf yearly compliance Report (HycRs) with its contenfScf a covering letter,

cornpliance report and environmental monitoring ddia has to'be in PDF forrnat

rnerged into a single document. The email should clearly'mention the name of the

project,EC No and date, period of submission and to be sent to the Regional office of

MoEFF & cc by email only at email lD'tqle'blg:glqlaal#49]:l! ' Hardcopy of



(t5)

I{YC'Rs shall not be accePtable'

iv, The given address for correspondetrce rvith the authorised signatory of the project is

Sri.ThankachanM.S,MathalikkunnelHouse,Koombara-Bazar,Koodaranhi,

Kozhikkode District, Kerala-673604'

The Hon'ble High court directions in the judgement thus complied with

accordinglY

Administrator, SEIAA

,r'4o'
Sri.Thankachan M'S, !

Mathalikkunnel House

Koombara -Bazar

Koodaranhi,

Kozhikkode District, Kerala-673604

copy to: 
a sadan' 4e Floor' E&F Wing' II

L MoEF Regional Of{ice" Sbuthem Zone'Kendriy

Block, Koiaman gala, Bangalore- 5 60034'

2. The Additional chief secretary to covernment' Environment Departmenl'

Government of Ksrala'

3. District Collector, Kozhikode'4:. 
Director. Mining & Geology' Thiruvananthapuram -4' 

--

5. The Mernbcr' Secotiry, Ksrala Slate Pollution Control

ThiruvananthaPuram
6. District Ge'ologist' Kozhikode
'7. Tahsildar, Kozhikode Taluk, Koz'hikode

8. iecretary, Koodaranhi Grama Panchayat' Kozhikode

9. Village Om"o' fnoclaranhi Villagc' Kozhikodc 't'1''

,-lfr. Chaiinan, SiilAA ,.*-: ' i

11, Website. .,.1'i
12. sit' . i',: I
13. O1c li -.'

...' .

Board.

Sabitha S
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S'rATE ENVIRONfUnNI IMPACT ASSESSMENT AUTHORITY KERALA

GENERAT CONDITIONS (for mining projects)

A sepamte enuronmental management and monitoring cell with qualified personnel should be

set-up under the 
"oot-l 

of a Slnior B*."uiiu., whJ wiil report directly to the Head of the

8;ffilitJ:?;;e r€es should be plantetr along either side of the tarred road and open parking

area., ifany, including ofapproach road and internal roads'

Spriof,f"tr sfraff be iniaUed and used in the project site.to contain dust emissions'

Eco-restoration incluJlrrg it " ^in" 
,torur" pi* shall be done at the own cost of the pmject

tJ"ffi::i*e 
deep pits reft after the excavation, stacking at maximum top level should be carried

3.
4.

lXt*"*,. Environment Responsibilry uryrd upon by the pruponent shoulcl be implemented'

'Ihe project p*pon*r- rtiitt 
"onlpiy 

titt 
"oitaitioot 

ttlpoi"ted' by the statutory authorities

concerned,
Taning /multiple options on the access roads shall be undertaken so as to reduce dust pollution

during-movement of vehicle' , ---^) r^- -^^r-aari^n nf
overburden materials should be managed within the site and used for reclamation of mine pit as

per mine closure plan / specific conditions' 
, rrr- -L ^--rr -^

Height of benches snould not exceed 5 m, and width should not be less than 5 m' if there is no

or"tition in the mining plan/specific condition' I

Ar"""a level should G nxea in individual cases separately

No mining operations should be canied out at placis having a slope greater $an JS ' .

Acoustic enclosures should have besn p*"iJi to reduce iolnd implificatioru in addition to the

provisions of green u"tt *a hollow briek envelop for crushers so that the noise level is kept

within prescribed standards grven $l cpcB/KSpCB. This condition is applicable only in such

cases if a crusher is adjacent to the quarry

The workers on the site should be provid*l:'+tif-ll*'qllSL"a protective equipment such as ear

muffs, helmet, etc. !; ." { - l'. ..- 
"'r'l\Carland drains with clarifien to Ue pgviaear.ft',ft \{f.'fr slones around the core area to

issuance of Ec ,o ur to ensure the promptness in planting.

Explosi*es should tie ,toreA in rnagaziires in isolatei place specified and approved by the

Explosives f)ePartment

A minimum buffer distance oi l00m from the boundary of the quarry to the nearest dwelling unit

or other struetures, noi U.ing any facility for mining shall be provided.

50 m buffer distance shouliUe maintained fmm forest boundaries'

consent from Kerala state Pollution control Board under water and Air Act(s) should be

. -obtained before initiating mining activity' 
i, o, projecr proponorts li..'r t'e

. i\ll other stittutory <;leai.nces sLould bc obtaincd' as appliiaf

respective comperent authorities including thal for blastlng andttorage of explosives'

ln rhe case of any change(s) in the t.ipt of the projit;€xtent quaqtityl process of mining

technology involved or fi ";i *ay affecting the environmeirtal parameterVimpacts as assessed'

based on which only the E.C is lrru"d, t[" project'would require a fres! appraisal by this

Authority. fbr which the proponent shall uppty ana get the approuil of this Authority'

'l'he Authority reserves the right to add'uO6itionJ safeguard measures subsequently' if found

necessary, ana to taks actioi including ievoking of Jne environment clearance under the

provisions of the Environment (Pr.tectioi) Act, 1986, to ensure effective implementation of the

suggestedsat.eguardmeasuresinatinreboundandsatisfactorylnanner.
a.L.. .-r;-.,t6iinrrs hrr Srnrrrtr.rrry AuthOritieS under dif?erent ActS and NOtifications ShoUld be

t.

a
L,

5.

6.

8.

9.

10.

ll.
12.
r3.

14.

15.

channelize storm water.

16.

I t,

18.

ullallrlglrav !)lvrrrr Y' scv" , i
'Ihe transportation of minerals should bA

The proponent should plant trtes at lcast

the land for the project. SEAC.should

to contain dust emissions.

has been occurred while clearing

recs in each project site before the

19.

uJ.

ll.

?2,



25.

(1" )

ilH'1il #hl,:l"l],lli,*""T,x':xxl.y1",' (oT:"^r,io.n 
11a conrror or porrurion)

I 3Jl lli: f,[,[};:ffln: * :::::' { rq' d; ":J 
; ;;i :Til H;:;[:iiil;j::llI()n)i"il,;:*l**l* l*r",y;:i ;,;, J e il; ji, iii,, ilJ#il:ff,il:

I';.'J:fi:li,ffir:,:','-":ji *i*:::.'"' ffiffffi;$"'?jlll;jY^,i1"' circu,ated in rhe
ililffi;:f,ji#'1,:f:lif."ff ::*:::::*:r::4'$iiHTil:TyJ,':fi :.;lil jl:
i;t1,l: lg,,,l; ::*,,11, lt::j jl..** ";ifi #l,.ii U::,fi # ::: ::T,X.,'# j ffi ff:
3'T'l':, ili':'$LxTl"-"n :*:h":# 

"'ffi 
:f i::.::f::iffiff y',:.''ff ffi::

il' j"fr'il""A:i"ff 
T,""1;T,T:H::tl jT, ji*d;r;"*i:lfffJ.$l:lrl#Tff l,:#:;

T-
ffin*'i'"*t*t*:i:::*frt -a;;;;;;i"ff^ wi|r uprmd it onihe website

$trr*,},tiglg ;

26.
27. .

28.

29.

30.

t he proponent should provide notarized affidavit (indicating the number and datc of Environmentalclearance proceeditrgs) that all the conditions stipurared in the-EC shail be scrupurousry folrowed.No change in mininqrechnology 
""J;;;; "r**tinf ,rrouil o: ql* rvithout prior approvar of

fi:rlf*,ilJr?ffi:::*,:ili*o;in*'nn, 
iolr,'i,iin'',tutt u" ;;;u:ui'iio,out p.io,

The Project proponent shall'insure thar no nafural water coursc and/or water rcsources sha, beobstructed due to any mining opoationr. Necessary;frg#;easures to protect the first orderstreams, if any, originating from the mine lease shail be taken.1'he top soil, if any, shalllemporarilyie ,roA at eannarrcJ site(s) only for the ropsoil shall beused for land reclamation and pUoLtion'lre 
".r*@;;16.R1 g"o"*red during the mining

:ffi"Hn#:i"J'ff 5,#1r.1ffi X*g,,**i:iy:{,;_u,iyls.heightorthedumps

3t.

32.

I'he 0B dumps should be sci ll,*lory of the dumps shall be ;;iil; ;.;;
lff ,?il:Hii ilfi f"H, Hffi .I.i''ffi ,ff"'ff.:,x ilT:ltrlJ: J:;
rrumprr'"'n'*.;;ffi il',p-Tr;'ffi;tr$,iuiilil;i"T"":"Tfl":i:::::l'ni;:li:
areai should .ontlnur- 

. grvs qr*c d'4, rls "*"rrl,silTonltoring and managemenr ol.rehabilihted
carc h rrrn i - " .-, -,,illl 

thc'-11eeta1i dtu Q"o*|giir r'tuttt i nlig'33. catch drains and siltati* potd-oiiJffi#",'f',#;Hii'T: 
constructed around the mineworking' mineral and oB. duhpq to prefe.'4{;gtroi];#-rrio oo* of sediments direcrry intothe river and other water bodies 

'rr.d,*"t"isq,cdll&hd 
shoulo te utilized for watering the minearea' roads' green belt development .t. rn"iiu;;rld'il.1*,"rr, desilred particurarly aftermonsoon and maintaincd ppperly.

Effecti'e safeguard measrlfs ytt' u, reeulal wlg yrinkling shall be carried out in critical areasprone to airpollution and having high i"evels of PMl6una pi,r,.r'*uch.as haul Road, loading andunloading points and transfer poiltt: i, rr,.iiu";";il;;tr'ri"toro,"nt Air euarity parametersconform to the nonns prescriH by the Centrar poilutioi Affi Board in this r"gurd.'Fugitive dust emissions from'arr'thelsourcbs should u" 
"oniron"d. 

regrrarry. wat", spraying

;ffi'iff:ill*l roads' roading ano uni*ai;;; ;i,#;; poinrs shourd be provided and
Measures should be taken for control of noise levels below g5 dBA in the work environment.'l"he 

firnds earmarked for environm.nt"t p-.or.ti.n measures uno cnn activate;";il be kept inseparatc account and should not be diverrecl rnr otrr". purp*;:'y"- wise expendirurc should befcpo'icd tti tlre stalc riuviru-*rcnt i,rpact Arr.urru"u, ,\uth'rity,($EI;\A; ,fficc. .'l'h. Regional office of MOEF & a'eil.t"d ;Gffih;tJhrtt rnnito* compriance of rhestipulated conditions. 1'he project.uuti,nriti* should 
".tJ"Jiirricooperation to the officer (S) ofthe Regionar orxce b1. \nishing trr" i"qrrrite daurinfornrariJimonitoring reports.Any appeal against this Envirorimental ciearance shall lie with.the N.ational Green Tribunal, if

lii.,il[lii}l'||.l; period or 30 dafs u' p'"'"'iuJ;;;;iilrion 16 .rrhe Narionar Green
('rxrcealing the factual data or submission of lblselfhtrricated data.and failure to comply with anyoi'the conditions menli3n{ above ,r,uf ."rult rn *ithora*u ,,rirri- crearance and attract actionrunder the provisions of ftrvironm"nt f prni..rion) Act, 19g6.'l'he sFIAA nlav revoke ot,urproJ irr.'"ta.r, io,. no,, i,ir-ptcm"ntarion of any of the specific or

34.

35:

36.

3tl

39.

4tl

41



43

(r*, )

thisirnplementation of any o1'the above conditions is nol satisfactory. The SEIAA rescr'es the
right to alterimodily the abore conditions or stipulate ar$ further condition in the interest of
cnvirc.nrrrenf protect ioh,

42 'l'he above conditions shall prevail notwithstanding anyhing to the contrary, in corrsistent, or
sinrplified, contained in any other permit. license on consent given by any otlrer authority for the
samc projcct,
J'he Hnvirottntental Clearance will be subject to the final order of the courts in any pending
litigation related to tlre land or pruject, in any court of law,
The mining operation shall be restricted to above ground water table and it should not intersect
ground water tablc.
All vehicles used fbr transportation and within the mines shall have 'pUC' certificate hom
authorized pollution taking ccntre. Washing of all vehicles shall be inside the lease area'
Project pmponent should obtain necessary prior permission of the competent authorities for
drawal of requisite quantity of surface water and ground water for the projeci.
Regular monitoring of flow rates and water quality upstream and downsiream of the springs and
perennial nallahs flowing in and around the mine lease area shall be carriecl out and reported in
the six monthly repofts to SEIAA,
Occupational health surveillance program of the workers should be under taken periodically to
observe any contractions due to exposure to dust and take corrective lneasures. ifnieded.

44.

" 45.

46.

A1

48.

(

Administrator, SEIAA
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KERALA STATE POLLUTION

FILE NO. :PCB/KKD IDO I | 507 12010

Date of issue :04/0 l/2020

a

CONTROL BOARD

INTEGRATED CONSENT TO OPERATE. RENEWAL

Consent No : PCB/KKD/DO/ICO-R3/1507/RL6KOZ4227 391/1227 45321 2019

Ref : l.Your online application no.12274532 dated 06.12.2019

2. Consent No. PCB/RO/KKD/ICO-R/03/2017 DATED 03.03.2017 VALID UPTO 31.12.2019

The'Integrated Consent to Operate'issued as per reference above to M/s MATHALIKLTNNEL QUARRY
I,KOOMBARA BAZAR P.O. KOODARANHI VIA KOZHIKODE, is hereby renewed upto 0411212024 and issued

to M/s MATHALIKLTNNEL QUARRY I,KOOMBARA BAZAR P.O. KOODARANHI VIA KOZHIKODE, The

consent(s)/ variation order(s) cited under reference are integral part ofthis renewal order and this order is subject to

the conditions stipulated therein and the following modifications/ additions.

I. GENERAL

II. Stack Details

S.No. Items Description

I Survev number 2442(pt)

2 Fee remitted Rs.174667-l-

a
J Annual fee Rs.30000/-

4 Validity 04.r2.2024

Quarrying area Quarrying in 8.35acres of land in survey no.
2442(pt), Koodaranhi Vi llage, Thamarassery
Taluk and in Koodaranhi Panchayath

Stack No. Source of
Emission

Emission
Rate(Nm3/Hr)

Stack Heisht above Control
Equipment

Ground Level(In
Meters)

Roof Level(In
Meters)

III. CONDITIONS

Pagel
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3.1. Condition no.2.4 of the consent referred Zna alove is modified to the extent that for renewal of the

integrated consent application in the prescribed form shall be submiffed to the Board before 28.2.2024

through the web portal of the Board (krocmms.nic.in) for Online Consent Management & Monitoring

System. Late application will be accepted only with fine/late fee as applicable.

3.2 The quarry should not be operated between 6.00 p.m. and 6.00 a.m.

5.3 Noise measured I m outside the boundary of the premises shall not exceed the limit specified for the

area

under the Ambient Air Quality Standards in respect of noise.

5.4 The concentration of particulate matter PM l0 and PM 2.5 at the boundary of the premise shall not

exceed 100 microgram/m3 and 60 microgram/m3 respectively.

5.5 Permanent fence made of wire mesh shall be provided and maintained along the boundary ofthe

approved quarry area.

5.6 The applicant shall put up a 6 ft. x 4 ft. signboard near entrance to the quarry for displaying the name of
the quarry and owner, production details and time of the day when blasting is permitted to be undertaken.

5.7 Location and extent of quarry shall be as per the approved site plan attached.

5.8 Rfter completion of quarrying, the land may be reclaimed as per the mining plan approved by the

Department of Mining and Geology.

5.9. Quarrying operations shall be started only after obtaining the all the statutory clearances required, which

shall be valid throughout the period of operations.

5.10. This consent is issued based on EC no 212 / SEIAA/KLl2sll2Ul4.dated 04.11.2019 valid up to

04.t2.2024.

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

SHABNA KU SH E ?,lTiJ';':,fii1"'o"o
. SHEKHAR Date: 2020.01.04 I 7:06:02

+05'30'

SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

Page2

DATE:0410112020

43S
ffii
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To
SRI.THANKACHAN SEBASTIAN
MATHALIKUNNEL HOUSE,
KOOMBARA BAZAR P.O.

KOODARANHI,
KOZHIKODE-673604

.a

l. This digitatty signed document is legally valid as per the Information Technology Act 2000

2- For veriffing this document please go to krocmms.nic.in and search using date of issue/name of the
unit/Application Number in "Consent Granted Applications" link in the home page of the Board,s Online Consenr
Management and Monitoring System.

Page3
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KERALA STATE POLLUTION CONTROL BOARI)

FILE NO. :PCB/I(KD lDO / | 1302/2021

Date of issue :16107 12021

INTEGRATED CONSENT TO OPERATE. RENEWAL

Consent No : PCB/KKD/DO/ICO-R3 /ll302tRl7KOZ567 49lll 1397 254212021

Ref : 1. Your online application no.13972542 dated 08.07.2021
2. Consent No.PCB/KKD/DO/ICO-R2/1508/2017 dated 31.10.2017 valid up to 30.09.2020

The ' Integrated Consent to Operate' issued as per reference above to M/s MATHALIKTINNEL QUARRY 2

KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE is herebyrenewed up to 30/09/2024 and,issued to
IWs MATHALIKUNNEL QUARRY 2

KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE The consent(s)/ variation order(s) cited under

.reference are integral part of this renewal order and this order is subject to the conditions stipulated therein and the

following modifi cations/ additions.

I. GENERAL

II. Stack Details

III. CONDITIONS

. Pagel

la
llnrlua*wt, - lU

S.No. Items Descrintion

I Capital investment 29lakh

2 Annual fee s800/-

J Fee Remitted 3360s/-

4 Survey no U/S [Field No.2a42(pt)]

5 Validity 30t09t2024

6 Quarrying area 0.8710 Ha

Stack No. Source of
Emission

Emission
Rate(Nm3/IIr)

Stack Heisht above Control
EquipmentGround Level(In

Meters)
Roof Level(In

Meters)
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3.1. This consent is issued based on E.C no 212/SEIAAII<L|25|/2014 dated 04llll20'1,9 LOI of mining and

geology D0Z/M-2833 I l7 dated 29.12.2017 .

3.2. This consent is granted on the basis of the affidavit dated 22.09.2M0, self certification dated 22.09.2020

and Sakhyapathram dated 09.02.2021by the applicant. On notice of non compliance to Board's norms the

consent issued from the Board will be revoked.

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

DATE :15/07/2021

VARUN NARAYANAN DisitallysisnedbyVARUN

GoPTNATHAN |ltrlli,$:?i'Jl,lili,,,,
SIGNATURE & SEAL OF ISSUING AUTHORITY

ENVIRONMENTAL ENGINEER

To
STi.THANKACHAN M S MATHALIKI.]NNEL HOUSE KOOMBARA BAZAR PO KOODARANHI VIA
KOZHIKODE-673604
MATHALIKUNNEL QUARRY 2
KOOMBARA BAZAR P.O KOODARANHI VIA KOZHIKODE

1. This digitally signed document is legailji valid as per the Information Technology Act 2000

2.For veriffing this document please go to krocmms.nic.in and search using date of issue/name of the

uniVApplication Number in "Consent Granted Applications" link in the home page of the Board's Online Consent

Management and Monitoring System

ffi
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461ffit2024rOlO CHN KSPCB

c-M-ts0172/2024-'l't1crr-RD-rlrrN(lnr.r.JnrA ,u,,,ffilfffi#
'lil ( i' '' t"'..,.": ''

The N,lcnrbor Secretarv i
Kcrata Srarc poilurion Corrrr.ol lirarrt I I*?,t*.ffi Ttr,Ptrtt.tlr P.O,'lhir,r,a.turthtrPura't_69500{, Kt,rala 

i
I

Strb: Nornination of CI,CB rcprescntative as a rnenrbe{ dttt}|lryAigy[fffiqmmlttq.q,. .constitutedbyHorr'bleNG,l.l,rirrcipal,Bench,tle|hlln'ea@"l
vide order dated 31'r January, 2024 in the nratter of Mr. Sajimon i;;ff"'
Versus Statc' of Kerala & Ors.

N4;rclanr,
'Ihis is to itrforur that l-Ion'trle NG'l' l)r'inciple lJench in tl.re matter of cuse

Original Application No.770/2023 vitle ortler tlatetl 31.0"1.2(t24 constituterl a Joint
Committee cornprising t'epresentatives of the Central Pollutiorr Control Boarcl (CPCB),
Kcrala State Pollutiou Control l}oarcl (KSI'Cll), thc Collector, Caliclt arrcl tlirectecl t6c
Joint Committec' to meet witl'rirr trvo rvet'ks, unrlertakt, visits to thc site, look into the
grievarrcc'.s of thc trpplicalrt, associate the applicant anrl rcpresentative of t6e
conctlrttecl proiect pro;rotretrt, verify' the factual position unil tnk" appr<lpriate
remedial action by follorving cluc course of ltrsr. Thc Kerala SPCB vvill be the lodal
agetlc)' for cOorclittatiotr atrcl conrpliance. (a (bpv r>f Ilon'ble NG]order is cnclosctl
frrr reacly re'fererrcc)

Irr this cottttectiott, Corttpetcnt Authority, CPCB has nornin:rtecl Dr. Deepesh V,
Scicntist C (N'lob: 9611128tJ95; ctnatil: tkrcpcsh.grclrtDnic.in) as a ioint ct.rmlrittee
rnember to rcPresent cl']cB in the above-saicl joint committee.lt/ ,/

11,,, As per Hon'trle NGTorderr datetl 31.01.2A24, Kerala State Pollutiorr Control
/'? I " Board is the nodal agcncy for coorclination and fol ensuring complialce to t6e Hol'blc

NGT clire'ctiotrs. Thercfore, further necessary actiorr ,r.uy pi*or" be taken for ensuring
cornpliatrce to the Hon'trle NGTdircctions in the'above said nratter.

Fife No. KSPCB/611/2024-SEE-1 (Computer No. 6763) 
hnrnrrrrn _ ly

efl ' r.il;. -1.., 1

Ct jif,ti''(lti"titq qqqrtr {iti"irrt 'i''4 .,,i,1, n
:.".., *ri-* b€jl, l-'l 'cHN'tRAt. Pol.t.u-rloN coNl-RoL tsol\RD

Fl?,r .,,,,:'r''r 
___ ^ :Siol, ,q{ r{{ iilf,.Ilg ,tfta,la ri{<'tq. i{I{d {-{{*l{

a.lira'4rnS#LtJ) li(}fi'fiffrdvtailrnouurnr, rdnrsr & cuMArE cHANGE, GovL oF rNotA

Vuqp/ajthfully

'IP,r,rt-n0. Ch)ndra Babu)
Itegional I)irector

."'1':,.,,
..\'

J' '- -'l

i{ce=r,
'''":s7F"
({ildl)

WriFn

(u"
vtr

hl ol-*
I ,,jncl: As abovc

ql*q ftt{rm{ tftF{q . fts,f rnn, q-qm', qrrc !g ftfu aa, frqqr tc, z-* ft, Alqr,n, tl-{t" - qqo oel,.

Regional Dlrectorate (Bengaluru) : " Nisarga Blrawan '. A"Block, 1 " & 2'" Floors T.lrinrnraiah Road, 7'" D ' Main. Sttivanagar. Benl;aluru ' 560 079

KnTn / lelephr>ne:08(l-?-'ti13il7:r9 ?'3233827 't322?.539. Far'080-2123,105Q

-t3:j:l - :9rrl,:: :ryi1t:l:' *
q"rn qrq|-aq' , qftitr q-4,{, tdi n;Jl rtrq Rttff- q?o oi?.

.rl
Head Office. . l)arrvt,sh Bharvnn.'[_ asl Arjrrn Naear. Dnlhr - 1.10 032.

Gfaied|rmeoflicebyi,onishaV.r.ur$lfi.14K|HlB#f.'fp.4r?9aspfl9?ris(),t.aXi]?.')a{':7\\|:,.
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PROCEEDINGS OF THE MEMBER SDCRETARY

KERALA $TATE POLLUTTON CONTROL BOARD

(Present:Er. Sreekala S)

Sub:-Order dated 16.02.2024 in OA No.77012023(PB) before Hon'ble National Green

Tribunal, Principal Bench- Constitution of Joint Committee - Officers nominated

- Orders issued

KERALA

KSPCB/6ITIaOZ4.SEE-1

STATE POLLUTION CONTROL

ThiruvananthaPuram

BOARI)

Date: n.A3.2024

Read: Order dated rc.A2.2024 in OA No.77012023(PB) before before Hon'ble

National Green Tribunal, Principal Bench. (copy enclosed).

ORDER

The Hon'ble National Green Tribunal (NGT) Principal Bench had ordered vide

Order dated 16.02.2024 in original Application No.77012023, frled by Sri. Sajimon

Josephagainst alleged illegal quarry operations by Mr. Thankanchan Mathalikunnel, in

Koombra- punnakkadavu Village, Thamarassery Taluk, Kozhikode District the

formation of a Joint Committee consisting of

1. Representative of central Pollution controlBoard

2. Representative of Kerala state Pollution control Board, and

3. Representative of the collector, Kozhikode district.

- The Kerala State Pollution Control Board shall be the nodal agency for

coordination and compliance. As per the-Order, the committee shall meet within two

weeks, gndertake visits to the site, look into the grievances of the applicant, associate

the appticant and representative of the concemed project proponent, veriff the factual

positi6h and take remedial action by foltowing due course of law. The matter has been

transferred to Southern ZoneBench of the Tribunal for fuither hearing.

Accordingly, Environmental Engineer, Kerala State Pollution Control Board,

District Offrce, Koztrikode is appointed as the Nodal offrcer. for coordination and

compliance.
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The expenditure in this regard shall be met fronrthe head of account Non-plan -
'Research on Pollution Resources' from current year's budget.

sd/-

CHAIRPERSON

To

Environmental Engineer,

Kerala State Pollution Control Board.

District Office,

Kozhikode

Copy to:

' 1. District Collector,
Collectorate,

Kozhikode,
Kerala

2. Member Secretary,
Central Pollution Control Board,
New Delhi

3. Regional Director,
central Pollution control Board- Regional Directorate,
Bengaluru.

4. Sri Deepesh Valsan,
Sc ientist-C, Central-Pollution Control Board- Regional Directorate,

' .Bengaluru '

5. Stock File

FORWARDED/BY ORDER

tlt?)rntrrnf{

5
SENIOR ENVIRONME*fAL ENGINEER- 1
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KERALA S ATE POLLUTION CONTROL BOARI)
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Pattom P.O., Thiruvananthapuram - 695 004

o.rEo oJl.c.. <o'lolcucncldroJfQo - 695 004

KSPCB/61 1 I2O24.SEE- 1

From
The Member Secretary

To

'fhe District Collector

District Collector Office,

Kozhikode Collectorate,

Civil Station P,O,

Kozhikode 6T 024

Sub: - Original Application No770 DAn betbre the l-Ion'ble National Green Tribunal

(NGT) Principal Bench -Order dated 16-02-2024- constitution of Joint

Committee- request to norninate representative of District Collector and to

coordinate with nodal otficer fbr cornpliancc.

The Hon'ble National Green Tribunal (NGT) Principal Bench had ordered vide

Order dated 16.02.2024 in Original Application No .7712023, filed by Sri. Saiitnon

Joseph against alleged illegal quarry operations by Mr. Thankachan Mathalikunnel in

Koombra- Punnakkadavu Village, Thamarassery Taluk, Kozhikode District the

formation of a Joint Committee consisting of t. Representative of Central Pollution

Control- Board 2. Representative of Kerala State Pollution Control Board, and 3.

Representative of the Collector, Kozhikode district. The Kerala State Pollution Control

Boarcl shall be the n<ldal agency for coordination and compliance. As pcr the Order, .

the committee shall meet withirr two weeks, undertake visits to the site, look into thc

grievances of thc applicant, associate the applicant and representative of the concerned

project proponent, verifo thc factual position and take remedial action by fbllowing

due course of law. The matter has been transferred to Southern Zone Bench of the

l :'

l'l -,t tI i | , 'f";trii.:1,'
\ lw i|, r1r-,:ilr,r l
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'l ribunal for fllrther hearing. Accordingly, Environrnental Engineer, Kerala State

Pollution Control Board, District Office, Kozhikod. ir'uppointed as the Nodal Officer

for coordination and compliance. Copy of the Proceedings constituting the Committee

is attached.

It is requested to urgently nominate a Representative to the Joint Committee

and to coordinate with Environmental Engineer, Kerala State Pollution Control Board,

District Office, Kozhikode for compliance. The matter is next posted belbre the
'l"ribunal's Southern Bench on 09-04-2024, The details of the Nodal Officer are as

follows: Er.Sauma Hameed, Environmental Engineer, email: pcbdokkcl@ernail.com,

phone no:9447975721.

Yours faithfully,

rrt4
MEMBER SECRETARY

Copy to

I . Environmental Engineer,

Kerala State Pollution Control Board, o ,

District Office, Kozhikode

2. Chief Environmental Engineer,

Kerala State Pollution Control Board.

Regional Offlce; Kozhikode (for information and necessary follow-up)
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